
OFELQE OF TH_E_PR]1\lC[PAL DISTRICT & SESSIOI§_I_S_,TIJ_DGE (IiQS),_
TIS HAZARI DELHI

OFFICE OF CHAIRPERSON (ELECTIQN COMMI'I'1"EE),_
DB_AELECTIONS-2024

No. /EC/DBA/2024 Dated 06.03.2025

To,
(i) Sh. Ravinder Singh, Advocate,
ChiefElection Commissioner,
for Delhi BarAssociation Election 2024

(ii) Sh. Atul Rathi,
Returning Officer,
for Delhi BarAssociation Election 2024

Sub: Removal ofposter/banner/hoardings/promotional materials.

Sir,
I am instructed to forward you the letter dated 05.03.2025 received

from the Bar Council of Delhi in respect of removal of
poster/banner/hoardings/promotional materials.

We may reiterate that hoardings/banners/posters/promotional
materials being put uplraised are still, in and around the Tis I-lazari
Court complex and the same have not yet been removed.

The observations made by the I-I0n’ble High Court ofDelhi in this
respect in the case of LalitS11a11na &' 01:9. Vs. Union ofIndia rfi Ors [WP(C)
103639021 ¢% CMAppls. 31884/2021f. 17981/2022, 51769A2623 & 57075/2023]
are also reproduced for your kind reference:-

' “3Z Yb ensure purigl in election and to curb use ofmoney power,
this Cour! directs I/lat tireprospective candidates will not install
lzoerdings or paste posters or lzosl parties to lizrtlzer their
electoral prospects. Tlze cano'idales would lza ve permrlrsion to
12010’pl1y.S‘iC£I/ and virtual meetings and could use Whats/lpp or
social media lo propagate rlmir ideas and thoughts coneeming
improvements‘ that lie/slie propose to bring aboul in the best
inleresl oftlic legal [i*alemi(y ”

‘$8. (vi) To ensure purity in elections and to curb use ofmoneyp0war;
lluls Court p1'ol1ibils liosling of election parties, printing of
pos!e1s and erection oflroardrngs. ”

The relevant portion of letter dated 05.03.2025 of the Bar Council
of Delhi is also reproduced as undcr:- %p€(_



" You arc, therefore, requested to talre necessary steps lbr
removal of these hoardhzgs, posters etc. inside and outside the
court premises immeoliately and also issue circulars/notices
directing the advocates not to resort to erecting hoardings,
pasting posters and holding parties/bhandaras etc. In case
anyone defies the directions of the Bar Association, the Bar
Association may report the name ofthat concerned ad!/oeate(s),
with proof to the Bar Council ofDelhi and Bar Council of
Delhi in turn shall take steps for pennanent removal of the
licence to practice ofsueh ac'vocate(s). and action shall also he
initiated for debarrhig such candidates fiom contesting the
election.

It is, therefore, requested that necessary steps for removal of
the banners/hoarding/posters/promotional materials/bhandaras, are taken

/Co L\oq-'Yo{-eo/

immediately as the violation may lead to disqualification as v\:§ll€
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Nodal Officer, Election Committeeid I’ cA=w‘v re 4:9 O? / Delhi Bar Association
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Copy to-

I) The Registrar General, I-Ion’ble I-Iigh Court of Delhi, New Delhi.
2) PS to Ld. Principal District & Sessions Judge (HQs), Tl-IC, Delhi.
3) PS to Ld. Principal District 8: Sessions Judge (West), TI-IC, Delhi.
4) I-Iony. Secretary, Bar Council of Delhi
5) In-C ge, Caretaking Branch (I-IQs), TI-IC, Delhi.
6 e Dealing Assistant, Website Committee, Tis I-lazari Courts, Delhi with

directions to upload on the official website of Delhi District Courts, Tis I-Iazari
Courts, Delhi.
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Nodal Officer, Election Committee
Delhi Bar Association


